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PRIVATE MEMBERS' BILLS

The Waqf Repeal Bill, 2022

MR. CHAIRMAN: Shri Harnath Singh Yadav to move for leave to introduce the Bill.

£t gt g A1ea (STR URY) : "8IS, § UK Rl § (5 Iath SRR, 1995
BT FRET B & oY [A8ae b1 RRAMT B DI JFAN ...(FAH)... A
FHTITT ST, H DT BT A AT Bl § b MU 3T 9 ars Uae, 1995 Pl
R w1 7 ol e fadgs 4 : 2enfid &1 &t SrgAfT A & J1awR ua™
fpal ...ccaem)...

HBIGY, I s IIAFTIH, 1995 FATS § g¥ R ThHd Ul Bl 21 39

31 dTehd BT GOUANT HT B

MR. CHAIRMAN: You have to give notice. ...(Interruptions).. | will look into it.
...(Interruptions )..

st g1 R Ired 99T § UdhdT 3R AgTd Bl AviTda &aedr 21 ...(aemM ). .
37U 37l JATABRI B TATehel b IMYR TR FRDRT 3R Fofl Fufrai qeim 7o -#fexi w)
THT a8l | heol] Budl Bl ...(FaL ). .

MR. CHAIRMAN: You can oppose after he moves. ...(Interruptions).. What will you
oppose ?

it BT T A1ea: U8 fAS9ys a9t 9IS & YT Hdi & R difsd vl
P ITSTA ST A BT Bl .. (TIET)...

MR. CHAIRMAN: | will look into it. ...(Interruptions).. You will oppose after he
moves. ...(Interruptions).. Have you moved to introduce the Bill? ... (Interruptions)..

it g3 e Irea: ArIeR, G QIRT et g
i} |gHTafr: dret <A
it g1 R area: AR Il Sit, H SueT gay o AT $HRaT g 16 I

S I dls YaT, 1995 Bl FRET B g ol 9ag [Qg9ge qR =i &-- o
STTART AR BT JTER U fH T ..(ae™). .
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8IS, 9P dls AT, 1995 THIS1 H g¥ 3R T%d UST HRdT g1 39+l
3Tl AThel Bl GOUAN BRI &l FATS H Tobdll AR FGTd Bl [IHINTT HRell Bl
..(TYT).... Y 3Pl ATDBRI D! ATl b YR TR ARBRI AR F5ft FuRrgi qor
TS-HfeRl IR 9919 a8l I Heol] Bl &l ...(Fad )... I8 AT gah d9is &
YIS Hedl o RIch difST vl DI ATard S | RUdbdl ol YT IdT 3R
A4 ) Faleadr o1 GRed Bl 2l...(FFE).... 37 : | ! Ak ¥ <91 faq
TFP I A, 1995 DI FRET B & oY (A7 DI YR AT B DI ST
S B AN HRAT G ..(GETH)...

MR. CHAIRMAN: You have to first move the Bill.

it &=t Rig a1ea: wEIey, H U9 ARl § b a9 SrfafaH, 1995 &1 FRE
B P o1y faerge Bl QR AT B D1 STHANRT &1 S|

The question was proposed.
SHRI JAIRAM RAMESH (Karnataka): Division. ... (Interruptions)..

MR. CHAIRMAN: One minute. ...(Interruptions).. Hon. Members, | am fully updated
with the rules. The hon. Member has moved it. | have two notices before me. | will
give opportunity to those persons and then the question will come. This is the only
procedure we can follow.

SHRI JAIRAM RAMESH: We want division, Sir.

MR. CHAIRMAN: It will happen after the two hon. Members have had their say.
...(/nterrupt/ons).. The hon. Member has sought leave to introduce the Bill. Now
there are two notices by hon. Members given to me, Shri Abdul Wahab and Shri
Elamaram Kareem. They are opposing the introduction of the Waqgf Repeal Bill, 2022.
...(Interruptions)..  Voting issue will come after both have spoken.
...(Interruptions).. | don’t have notice. ...(Interruptions).. You are right, but we
cannot do it that so and so is also there. Let us follow the procedure.
...(/nterrupt/ons).. Shri Abdul Wahab who seeks to oppose the Bill, he is not
present. Shri Elamaram Kareem seeks to oppose the Bill.

SHRI JAIRAM RAMESH: They have no numbers.
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SHRI ELAMARAM KAREEM (Kerala): Yes. Mr. Chairman, Sir, | oppose the Bill.
...(Interruptions )...

MR. CHAIRMAN: Nothing will go on record. So, you seek division only when there
are no numbers !

SHRI JAIRAM RAMESH: *
SHRIMATI JEBI MATHER HISHAM (Kerala) :

MR. CHAIRMAN: You may want immediate division, immediate power, immediate
passing and immediate decline. That can happen only and only according to
procedure. ...(Interruptions )...You have one of the distinguished senior advocates
who is always thorough with facts and law. | have to go according to the mandate of
law. Otherwise, our hon. senior advocates may not choose to make reflections here,
but they will do it by way of an article !

SHRI SANDOSH KUMAR P: *
MR. CHAIRMAN: | will check up. But, there are only two notices within time.

SHRI ELAMARAM KAREEM: Sir, along with me, the members of CPI (M) and other
Members — Dr. John Brittas, Dr. Sivadasan and Shri Rahim — are all signatories to
the notice. Sir, even at the introduction stage, the Bill should not be admitted. It is
because there is a very serious concern among the Muslim religion. That is their
fundamental right and faith to keep Wakf assets. To govern Wakf assets, a law was
enacted by the Parliament. That protection is given to the Wakf assets. So many
worship places, orphanages and other institutions are running under the Wakf. There
is nothing related to other communities or sections of the people. So, if we touch
such a sensitive issue, it will create communal division among the people. So, it
should not be admitted and it should be rejected. That is my contention.

MR. CHAIRMAN: Now, Dr. John Brittas.

*

Not recorded.
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DR. JOHN BRITTAS (Kerala): Sir, | am a signatory to the notice.

MR. CHAIRMAN: Jairam Rameshji, this is not a fish market. ...(Interruptions)... This
is an important theatre. If you wish to say something to another Member, put it in his
ears. It cannot be so ‘across.” The House will have to be in order; you are creating
disorder. You will force me to adjourn the House. ...(Interruptions)... | think, the
message is loud and clear. ...(Interruptions)... | have given the floor to Dr. John
Brittas.

DR. JOHN BRITTAS: Thank you very much, Mr. Chairman, Sir. | stand to oppose the
introduction of the Bill moved here and the only intent and objective of the Bill is to
create polarization, animosity amongst different sections of the population. This will
have a far-reaching impact in the society and a Member from the ruling party should
not indulge in such a Bill which tends to create polarization and disharmony which is,
obviously, against the tenets of the Constitution. Thank you. ...(Interruptions)...

MR. CHAIRMAN: | should ask Mr. Jairam Ramesh to occupy this Chair. | think, he
can better control it. Either allow me to do it... ... (Interruptions)... You are
trampling the rights of other Members. The hon. Member is too keen to speak. We
have Shrimati Jebi Mather to speak.

SHRI SANDOSH KUMAR P (Kerala): Sir, | rise to oppose the introduction of this Bill.
As it is already stated by my fellow Members from Kerala, it is mainly intended to
create division within the society. This Member has nothing to do with Wakf property.
There is an established system. There is an established Board and related laws to
take care of Wakf properties. This is purposefully proposed to be introduced just to
create division within the society. They are making use of each and every chance to
create division among the people whether of North India or South India or among
Hindus and Muslims. This divisionary political tactics is going on. So, | take this
opportunity to oppose introduction of this venomous Bill. Thank you.

SHRI P. WILSON (Tamil Nadu):  Sir, | oppose the introduction of this Private
Member Bill because it is against the basic structure of the Constitution.
...(Interruptions )...
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MR. CHAIRMAN: Normally, only the Members who have given notice can oppose it.
But, | am making a departure forced by what Mr. Jairam Ramesh has said that | must
give opportunity to one of his party colleagues to oppose it. ...(Interruptions)...

SHRI JAIRAM RAMESH: You had said that you will call only two names.
...(Interruptions )...

MR. CHAIRMAN: No; no, you had made a request for Shrimati Jebi Mather.
...(Interruptions )...

SHRI JAIRAM RAMESH: But, you had said that you will call only two names.
...(Interruptions)... Two names are over. ...(Interruptions)... You please have
division now. ...(Interruptions)...

SHRI P. WILSON: It is a violation of the basic structure of the Constitution. To that
extent, | would say that this Bill should not allowed to be moved. Thank you, Sir.

SHRIMATI JEBI MATHER HISHAM: Sir, | stand to vehemently oppose the introduction
of this Bill because this is totally against the ethos and the idea of India what we have
followed all throughout, right from pre-Independence and post-Independence days.
Every religion has a right to follow its own system. This Government always speaks
volumes and volumes about minimum intervention and maximum governance. But,
why is it that this Government always wants to interfere in such matters? The Wakf
Act is something which has always been there. Let the communal disharmony not be
allowed to be created in this country. That is why we are saying that the religion be
left alone. We just celebrated Dr. Ambedkar ‘s birth anniversary. We should definitely
follow the social ethos, the religious balance, which this country has always followed.
| vehemently oppose this Bill. | seriously consider that this should not be allowed to
be introduced in the House. And, | am deeply obliged for the opportunity.

SHRI JAIRAM RAMESH:  Division, Sir. ...(Interruptions)...

SHRI TIRUCHI SIVA: Thank you very much, Mr. Chairman, Sir. |, on behalf of my
party DMK, strongly object the introduction of this Bill by hon. Member, Shri Harnath
Singh Yadav, to repeal the Wakf Act, 1995.

Sir, when the partition happened in 1947, Muhammad Ali Jinnah had appealed
to all the Muslims to come to Pakistan. But, the Muslims of this country said that they
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were Muslims, but India was their country. The Constitution has given so much
protection to the minorities. One of those protections is the Wakf Act. Repealing
such things will result in very big repercussions in this country. It will create a sort of
insecurity in the minds of the Muslim community in the country. In the interest of
country’s unity and integrity, and in view of what we have maintained all these years in
the name of secularism, this Bill should not be allowed to be introduced. | request
Shri Harnath Singh Yadav himself to please withdraw this Bill or you please put it to
division.

DR. V. SIVADASAN (Kerala): Mr. Chairman, Sir, my request is that this great House
must promote communal harmony and foster love and affection amongst the people.
But, this Wakf Repeal Bill is trying to spread communal venom amongst the people.
So, the Bill should not be allowed to be introduced. | request the hon. Member to
withdraw his Bill.

it RS IR ([TR U<e0): W), TAN |l 4l e
it AUkl : DI BT Tl raise BN

it RS AER: W), T AN N A ETSI H B

SHRI JAWHAR SIRCAR (West Bengal): Mr. Chairman, Sir, | thank you for your
kindness in allowing me to speak a few words. | would only submit to the hon.
Member and to you, Sir, not to allow the introduction of this Bill because it seeks to
promote communalism. This is not correct. | would like to make one appeal to my
friends in the Treasury Benches that the Muslims of this country are not living at the
grace and mercy of the majority community. They are as much Indians as anyone
else. Please do not try to take their rights to try to hackle them at every occasion. Sir,
| submit to you and also to the hon. Member to withdraw the Bill that seeks to
introduce divisionism and hatred. This is a fundamental right that the community has
enjoyed. Please do not allow a mischievous legislation to even think of withdrawing
the natural rights of the Muslims of India.

MR. CHAIRMAN: Shri Rakesh Sinha. Are you opposing the Bill, Shri Rakesh Sinha?
Only those who seek to oppose the Bill....

SHRI JAIRAM RAMESH: Sir, is he objecting to the Bill ?
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MR. CHAIRMAN: That is what | said. Mr. Jairam Ramesh, | am asking the same
thing. You don’t allow me to follow the rules. ...(Interruptions)...

7 11 =gt (A RI): GuTalty Aeled, 91 ...(Fae™). .
MR. CHAIRMAN: Neergj ji, you can speak only from your seat.

i} ITeheT RiveT: QUi w8iey, 991 .. (Fae™). .

MR. CHAIRMAN: If you have to say something, say from your seat. Mr. Rakesh
Sinha, are you opposing the introduction? Then, no.

S} X1p9T RIgT: TR, Bad g ITS....(FITH)...

MR. CHAIRMAN: | have been indulgent because on this issue, the hon. Members
wanted to oppose it. Those who oppose or seek to oppose, | will give floor to them.

7t I1per R=gT: R, § 7T support ®R 8T § 31X 71 81 oppose B &l §l

MR. CHAIRMAN: Then, take your seat. ..(Interruptions).. No, no. Nothing will go
on record. | can give floor only to those who seek to oppose the introduction.  Why
am | doing this? | am doing this because | have sensed the sentiments of the House.
There is an appeal also from some Members that the hon. Member should take a
particular course of action, and, therefore, | will allow floor only to those who seek to
oppose the introduction of the Bill.

o Whe RieeT: W), ... (aum). ..
MR. CHAIRMAN: You go ahead.

it STTdg 3feft WH (STR US): U SiT, H 39 9l Bl qR: RATMUd B+ BT foR1g
FRATE| g e

MR. CHAIRMAN: This will be deleted. It is a personal allegation. You may oppose the
Bill.

Expunged as ordered by the Chair.



[ 8 December, 2023 ]

it ST 3rell @ : 31 d R It =1 337 fel &7 oot foham 7, § 9 faet &1
Ug el stakeholder §, ST AT &1 YT ST fob aath b1 AURT R HASHTAT &b GIRT
TP DI Ts FURT I &1 FAAA! 7 AR ABR P JFh &b Hae H S BIIS -BIA
&, D! Wil B BT decision forar 21 fdt AR @t & gRT <1 T8 AURT 7 9ah
Bl Fhdl §, 9 D HUR JAAAMI BT DIs ATHR & Fhall 81 FAMIY H 3T
IS AR BT § 1 exclusively I8 T religious community T internal AT & AR
¥ regulate HRA b 1Y AT BT AR S B HHG o 91 G 21§94 sw&y
HRAT IR SN &, 3AY H 39 9 B1, S I YA HRAT A8 &, SHDT JRAAR
[ENEEIGIR

Sl 8 0 e o2 WS D) S s 0l o el s SO e 2(Gil) OB e gl s
R (S By aay ) S G silabie G pea Saw S g A s e G e o ) U s stakeholder
S S Sl S ol o 03l 20l 5a e At S Gy S IS pur il 5 o sllalin s i e
i) S o) A o g Bl A en 8 0 ) S padd o e S oW decision
religious <) ~ exclusive S s LS Gusi —w @l g o Gl oo B 38 (58 8 ) silabia
i (S G ol o8B Ciadien S S5 S regulate =) sl = Akl A1 IS community

o ow Sl U S Giglin e s IS o sl U = Ol e = s e US Alilae ae ol 2 S5 W S
us B8 a5 o n 8

it |uTafer : 27 Jqus TRR g4 |

il g TRR 89 (FAIcH): 7818, H 59 [ & introduction BT oppose B &
1%'1'2’ Yl g3l Tg"l tﬁ I Wagqf Act % IR Wagqf Act clearly discuss T T %\r,
gTferamic ¥ debate fohaT M1 B 3R Urfermie ¥ $9 Waqgf Act BT time to time amend
A forar %\'I NERSERSARG! tl@‘cﬁ %\', SIRICRETS proper amendments IS %\’ IR 9
Waqf Act BT eris Wl fpar T Bl T personal matter g 3R tﬁ States | Waqf clearly
defined B s?TcF?f bodies %, committees %, STH $<>1¢2|ﬂ<1 g %\;, IJg 99 Sip 21 T
1% Communalise A & ﬁ‘*l‘{f, polarize P B %IK’, unnecessary debate P B
%FQ mischievous proposal & IR DR SN gl ﬂ_ﬁ T 8 fh D] I?Iogml T allow
T8l BT ATV H Ared § fb afe 81 qep, ASA IR division Hl Hral <

S1. BT @ (AERTK): H8Ied, 9% RUld fde, 2022 ST R T 8, S9dT §
ﬁfﬁaaﬂ?ﬁél I8 fdel unconstitutional %,WW@ﬁF religion Pl freedom
S TS Bl ST religious AR Bl WIS fadT T 81 31T FHTSN & folv 39 av8
& faor &, anffie G d1el faed 2, df 7 dvg 8 99 &I 19T W a2 BN Bl
3fferep R e = feam ganm 8, d9 &1 g™ wHrel 1 41 I8 JAfIer g1 # 3mud

TTranslitera‘[ion in Urdu script.
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et DRt € fop 3 faet 1 50 W9TE § a1t 317+ ST 3R # f$Gs & feru i

Bl Gl

05 S Cillie (S Gl e e WS LY 522022 s Jams 5 o3 gea 1( A L) OB apsd SIS
= R s freedom S cude g me Uit o e &S U S < unconstitutional J:

(o B S zob o) 2 S Osales o s o o W& Ly 38 5 S 363k religious S o

(= s e ol SRS S8 GdSE Wl S ma g zob e S com dr s Ol S s

S o om0 Rl 0 S ol 1S s BS GBy Ose - R e S plew a0
- é - L.k .
U S AR S G0s8 ome sl S

ST A AN (IRTS): W), H g Rdiet fdet, 2022 &1 foR1g &Rl g, il
IE TN JHAHT HISAT BT SeTel A 8 3R SH W ITH] AR Tl D
bR FHTST H ST I8l gold=d B ol H ], sIREs H W) ol § fb R
SHD] SThY ANT Aishd I8 81 TR, I b HicHSH A ST g3l AT &l SHH
gIeY 7 far Sy, difds I 7 § 8 <91 § X8+ & g1 91 ST IRIRET Bl 91
gadl o W81 8, g8 3R gg Sulll S8 3ud ¥ dSis-3ns 8N 3R Aiveriie
Uhdl § H TR B WTa=T SR

1. 7S AR o1 (B R): R, AMUST g=IaTa, AT G Y1 a1 IG BT Alh]
fem #9729 A o1 b 91! 9av a1l <91, I9h d1e (SdIsi U= 39 fHuig o |

it [T fer: (o Brsd
91, 79I PAR $1: AR, H B8 [ 3R Y6 H O AR diet <31, ol H 3791 91....

MR. CHAIRAN: Let me tell you. On this particular day, Jairamji has forgotten the
rules. After you speak out, there is a procedure | will follow.

Y1, WIS HHR T ¢ S, AR

MR. CHAIRMAN: There will be an occasion for him or every other Member to demand
division or not to demand it.

PROF. MANOJ KUMAR JHA: Thank you, Sir.

MR. CHAIRMAN: Go ahead.

TTranslitera‘[ion in Urdu script.
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91, 7T HHR ST : AR, H 3P A1edH A qr1 I1ed] § [P 59 G- H I8 AR ©ol
Iy g 3fR B Sif T H 954 ATGR BT gl AT Wl ITehT FUH JAT-37eTT
IRE & I &, AP 39 IS H ...(qY™)... g5 St I 9 ) &, § S0
TG fh BIF-BIF J FUH B

AEHIY GUTIf A8y, I9S Bl Uh AR SR & b I9g &b ¥a= | dis AT
faR, ®Is VAT MR, $Ig U1 HaTg a1 841 A1fey| 1 el 9T §ail HAIS o,
ITP! fha=T 3R i MR dcaRT &1 ST, A1 TR-8R, Tg-T17d, Toll-Tell, g+
CIR Ig fEg&IM gaied -T8! B YTy

MR. CHAIRMAN: Okay, you have made your point. ..(Interruptions)...
The question is,
"That leave be granted to introduce the Bill to repeal the Wakf
Act, 1995."

The question was put and the motion was adopted.
..(Interruptions )...

SOME HON. MEMBERS:: Division.
The House divided.

SHRI JAIRAM RAMESH: The ‘Noes’ have it, the ‘Noes’ have it. ...(Interruptions)..
AN HON. MEMBER?: Sir, he is making your work also lighter.

MR. CHAIRMAN: The point is that | will have to look into the lexicon what is meant by
incorrigibility; and ‘incorrigibility” when a man is in sound company of very intelligent
people all around! ...(Interruptions)... | think ‘Ayes” have it, the "Ayes” have it.

SOME HON. MEMBERS: Division.

MR. CHAIRMAN: Yes, Division. Let the lobbies be cleared. ... (Interruptions )..

Y SIRTH 9T IR, RTT! T I BRAT 2, d AT IS BN il ... (STILT)....

MR. CHAIRMAN: | should seriously think to take sense of the House whether rules
permit him to occupy my Chair immediately. ... (/nterrupt/ons)... Sir, intelligence is a
double-edged weapon.
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Hon. Members, the result of the Division on the motion for introduction of the
Bill. Subject to correction:
Ayes: 53
Noes: 32
Abstention: 0

Ayes-51

Agrawal, Dr. Anil

Ali, Shri Gulam

Bajpai, Dr. Ashok

Bajpayee, Dr. Laxmikant

Balmik, Shrimati Sumitra

Bansal, Shri Naresh

Bara, Shrimati Ramilalben Becharbhai
Bonde, Dr. Anil Sukhdeorao

Brij Lal, Shri

Deb, Shri Biplab Kumar

Desai, Shri Babubhai Jesangbhai
Dwivedi, Shrimati Seema

Geeta alias Chandraprabha, Shrimati
Goswami, Ms. Indu Bala

Goyal, Shri Piyush

Jangra, Shri Ram Chander

Jhala, Shri Keshridevsinh Digvijaysinh
Kalita, Shri Bhubaneswar

Kardam, Shrimati Kanta

Konyak, Shrimati S. Phangnon
Kumar, Dr. Sikander

Kumar, Shri Mithlesh

Margherita, Shri Pabitra

Mokariya, Shri Rambhai Harjibhai
Muraleedharan, Shri V.

Murugan, Dr. L.

Panwar, Shri Krishan Lal

Patidar, Ms. Kavita

Pradhan, Shri Dharmendra
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Prakash, Shri Deepak
Prasad, Shri V. Vijayendra
Rajbhar, Shri Sakaldeep
Rane, Shri Narayan

Ray, Shri Nagendra

Rupala, Shri Parshottam
Saini, Dr. Kalpana

Sharma, Dr. Dinesh
Shekhar, Shri Neergj

Singh, Shri Ajay Pratap
Singh, Shrimati Darshana
Sinha, Shri Rakesh

Siroya, Shri Lahar Singh
Solanki, Dr. Sumer Singh
Soni, Shri Kailash

Tanawde, Shri Sadanand Shet
Tasa, Shri Kamakhya Prasad
Tiwari, Shri Ghanshyam
Trivedi, Dr. Sudhanshu

Vats (Retd.), Lt.Gen. (Dr.) D. P.
Yadav, Shri Harnath Singh
Yadav, Shrimati Sangeeta

Noes-34
Brittas, Dr. John
Chavan, Shrimati Vandana
Girirajan, Shri R.
Gokhale, Shri Saket
Hanumanthaiah, Dr. L.
Hegde, Shri Aneel Prasad
Hussain, Shri Syed Nasir
Islam, Shri Samirul
Jha, Prof. Manoj Kumar
Kareem, Shri Elamaram
Ketkar, Shri Kumar
Khan, Dr. Fauzia
Khan, Shri Javed Ali
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Mahto, Shri Khiru

Maiji, Shrimati Mahua
Mather Hisham, Shrimati Jebi
Mittal, Dr. Ashok Kumar
Noor, Shrimati Mausam

P, Shri Sandosh Kumar
Patil, Shrimati Rajani Ashokrao
Ramesh, Shri Jairam
Selvarasu, Shri Anthiyur P.
Shanmugam, Shri M.
Shukla, Shri Rajeev

Singh, Shri A. D.

Singhvi, Dr. Abhishek Manu
Sircar, Shri Jawhar

Siva, Shri Tiruchi
Sivadasan, Dr. V.

Somu, Dr. Kanimozhi NVN
Thakur, Shri Ram Nath
Tiwari, Shri Pramod
Wilson, Shri P.

Yajnik, Dr. Amee

S} STIRTH YWI: WX, 31U 'subject to correction' sTa) Tl

st |urafa: Srem 81 | think, we must immediately call emergency medical team.
Everyone heard me loud and clear. ... (Interruptions)...

THE LEADER OF THE HOUSE (SHRI PIYUSH GOYAL): Chairman, Sir, you did not
specify whether ear doctor or something else. ... (Interruptions)...

MR. CHAIRMAN: | think, a friend is coming to his age now. ...(Interruptions)...
Now, Shri Harnath Singh Yadav.

s} g1 R1E g1eq : 9= YTt S,

MR. CHAIRMAN: Just say, "'l introduce the Bill." That is all.
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2 g1 R 91ed : Jeiey, | URKg &Ral g o g9 Yae, 1995 UIRa fhar Sy
..(TAYH).... WIS, H &A1 AI8AT | ... (AHH)....

MR. CHAIRMAN: Harnathji, you have to introduce the Bill. You sought leave of this
House to introduce the Bill.

#t gx=1 Rig I1ea: A 99 Sft, § Faa |1 e o 99 gae, 1995
3IATh e &, SHITTD &, IATIBING B ...(GEH). ..

st gumafa: Hﬁ, el Harnathji, you sought leave to introduce the Bill. Are you
introducing the Bill? ... (Interruptions)...

1 g1t g a1ed : 31 H 31U A1egH | R Fe T U Sl HIGAT H HUR ISR A
ERT UK eI & FHT & 41T 63l §U, U= A 94 ... ...(TIHH)...

MR. CHAIRMAN: Hon. Member, are you introducing the Bill? ... (Interruptions)...
it gl R T a : Swifed A 39 A9 &l QR fud ol gl ... (Faem). .

MR. CHAIRMAN: Are you introducing the Bill? ...(Interruptions)... Are you
introducing the Bill? ...(Interruptions)...

it g1l R AT a: wEIey, H ofue 39 [de1 &l o e fod ...
MR. CHAIRMAN: Are you introducing the Bill ?
it ger g a1ea: wEIey, H A9ye &1 qR=fid wrar gl
The Constitution (Amendment) Bill, 2023 (amendment of article 348)

MR. CHAIRMAN: The Constitution (Amendment) Bill, 2023 (Amendment of Article
348); Shri Harnath Singh Yadav to move for leave to introduce the Bill.

7t EXTTeI R A1ed (STR UReN): WE1e Y, H URd Rl § o IR & |iae &1 3R
HNG B o TolY [AGTD DI YR AT B DI AT ST SA1g|

The question was put and the motion was adopted.
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